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SOMESH ARORA 

 None present for the respondent.  This Court proceeded to hear the 

matter. 

 

2. The matter is stated to be covered by the case of M/s. SAL Steel Ltd 

vs. Union of India and the issue pertains to Ocean Freight and same stands 

decided by the Hon’ble Gujarat High Court in SA No. 20785 of 2018, still, the 

department has taken up the matter in the Supreme Court in appeal. On 

being asked, as to whether any stay has been obtained, Learned AR states 

in negative. 

3. In view of the foregoing position, following the decision of Hon’ble 

Gujarat High Court in the case of SAL Steel Ltd vs. Union of India-2019 (9) 

TMI 1315-Gujarat High Court. This Court is inclined to provide relief in the 

matter.  

4. Accordingly, appeal is allowed. 

 
(Dictated & Pronounced in the open court) 

 

(SOMESH ARORA) 
MEMBER ( JUDICIAL ) 

Sahil 


